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Date of Qrdér

Orders

30.7.2001

1Adm. Member

" CP No.14/2000 (O NO. 203/97)

Mr. Shyemr Arye, ccunsel for the petitioner

It eppesrs that this CP has been filed for alleging
disobedience of the order dated 2.2.98 befcre this Tribunal on
5.4.2000. It aleo éppears that ne cognizance haé yet been taken and
ne show—cauee noti‘ce‘to the alleged contemner has been isesued g0
far. It further appears thet the petitioner has failed to implead
the new 1ncumb9nt againet whlch he wented to seek to initiate
contempt proceedlpgs. In view of the facts and circumstences of
this case and the settled legal poéition, it wi;ll not be proper to.

-

proceed further in thie cese. Therefore, this Cp is diemisced as
guch. ; '
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